PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT DATED OCTOEER 8, 2023
FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

COROMANDEL ENGINEERING COMPANY LIMITED

CIN: L74910TN1947PLCO00343
Registered and Corporate Office: Farmy House, V Floor, 43, Moore Street, Chennai 600 001, India

T Tar BrdaTE

Tel: +91 44 25301700 | Email: coromandelengg@cec.murugappa.com | Website: www.coromandalengg.com

Open Offer for Acquisition of up to B4.68 244 fully paid-up Equity Shares of face value of Rs.10/- each, representing 25.48% of the Voting Share Capital of
Coromandel Engineering Company Limited {“Target Company”) from the Public Shareholders of the Target Company by Accord Distillers & Brewers Private
Limited [Acquirer 1), Teyro Labs Private Limited {Acquirer 2}, Jam Hotels and Resorts Private Limited [Acquirer 3) and Mr. Sundeep Anand Jegath Rakshagan
{Acquirer 4) (hereinafter collectively refarred to as “Acquirers”), pursuant to and in compliance with the requiremants of the SEBI (SAST) Regulations ["Offer”
or “Open Offer”).

Thig Pre-Offer Advertisement cum Caorrigendum (*Pre-offer Advertisement cum Corrigendum’™) is being issued by Forress Capita! Management Services Private Limited
{("Manager” or ‘Manager to the Open Offer’) on behalf of the Acquirars pursuant to and accordance with Reguiation 18(7) of SEBI SAST Requlations in respect of tha Offer.

The Pre-Offer Advertisament cum Corrigendum should be read in continuation with the:

i} Public annowncement dated Septemiber 29, 2023 MPA”)

i} Detailed public statemant October 8, 20023 published in Financial Express (all editions), Jansatta (a8 editions), Navshakti (Mumbai edition) and Makkal Kural (Chennal
ediion) on October 83, 2023 ("DPE’).

i} Draft latter of offer dated Octobar 16, 2023 "DLOF)

iv] Comgendum dafed October 26 published (in newspapers in which DPS was published) on October 27, 2023 ("Corrigendum 1)

v] Comigendum 2 dated December 31, 2023 published {in newspapers in which DP3 was published) on January 1, 2024 (*Corrigendum 27)

vi] Letter of offer dated January 5, 2024 ("LOF")

This Pre-Cffer Advertisernent cum Corrigendum is being published in newspapers in which 0FS was published.

ANl capitalised terms not defined hergin shall have the same meaning, as specfied in the LOF,

The Public Shareholders of the Target Company are requesied to kindly note the following information related to the Open Cfer:

1. Offer Price: The offer price s Rs. 13.50 {Indian Rupees Thirleen and paise Fifty only) per Equily Share, There has bean no revision in the Offer Price. For further
details relating to the Offer Price, please refer to para 5.1 [Justification of Offer Price) of Section 5 of the LOF

Z. Recommendation Committes of Independent Directors of the Targel Company (*IDC"): The racommendation of the IDC was approved on January 8, 2024 and
published on January 12, 2024 in the same newspapers in which the DPS was published i.e., Financal Express (all ediions), Jansatta (all editions), Navshakii

{Mumbai edifion) and Makkal Kural {Chennai edition). The IDC s of the opinéon thal, as on the date of the PA, the Offer Price of Rs. 13.50 per Equily Share offered by
the Acquirars {a) is in accordance with the regulations: prescribed under the SEBI [3A3T) Regulations; and [b) appears to be fair and reasonable.

3, Other details of the Open Offer;

3.1 This Open Offer is a mandatory open offer made by the Acguirers in compliance with Regulation 3(1) and Regulation 4 and other applicable regulafions of the SEBI
{SAST) Regulations, pursuant io the execution of the Share Purchase Agreement (*SPA”)) 1o acquire 2,43,73,533 Equity Shares amounting fo 73.28% of the total
Share Capital of the Target Company, exercise control and to be classified as promoters of the farget company, in accordance with the provisions of the SEBI (LODR)
Regulations following the completion of the Underlying Transaciion.

3.2 The Qpen Offer Is not a competing offer in terms of Reguiation 20 of SEBI (SAST) Regulations, There was no competing offer to the Open Offer. The Open Offer is not
condilional upon any rminimum level of acceptance in terms of Regulation 19(1) of SEBI {SAST) Regulabons.

3.3 The dispatch of electronic as well as the physical coples the LOF was completed on January 9, 2024 The LOF has been sent to the Public Shareholders as on the
Identified Date (&, January 2, 2024 in accordance with Regulaton 18(2) of the SEBI (SAST) Regulations. The |dentified Date was relevan! only for the purpose of
determining the Public Shareholders to whom the LOF was to be sent. it is clarified that all the Public Shareholders (gven if they acquire Equity Shares and become

shareholders of the Target Company after the Identified Date) are eligible to participate in the Open Offer. A copy of the LOF (which includes Formn of Acceptance-cume-
acknowledgement) is available on the website of SEBI (www.sebi.govin} from which the PubBc Shareholders can download/print the samae.

34 The Public Shareholders are requested to refer to Section T (Procedurs for Acceplance and Sefflement of the Open Offer) of the LOF i refation to, inter alia, the
procedure for tendering their Equity Shares in the Open Offer and are also reguired to adhere o and follow the procedure outiined therein. A surmmary of the procedure
for tendering Equity Shares in the Open Offer is as below
3} Incase of Equity Shares held in physical form:; The Public Shareholders who are holding physical Equity Shares and intend to participate in the Cpen Ofifer will

be required to approach their respective Selling Broker along with the complete set of documents specified in the LoF for verfication procedures to be carried out
and provide their Form of Acceptance-cum-Acknowledgement (signed by all Public Shareholders (in case of joint holding)) on or before the Date of Closure of the
Tendering Period (by 5.00 pm {IST)). The envelope should be superscribed as “Coromande! Engineering Company Limited - Open Offer”,

b} In case of Equity Shares held in dematerialized form: The Public Shareholders who are holding Equity Sharaes in electronic/dematerializad form and who desire
o tender their Equity Shares i this Open Offer shall approach their respective Sefing Broker indicating to thek Selling Broker the details of Equely Shares that
such Public Sharehoider intends fo tender in this Open Ofer. Public Shareholders should tender their Eguity Shares before market hours clhose on the last day of
the Tendering Period. Public Shareholders holding Equity Shares in demat mode are not required to fill any Form of Acceptance-cum-Acknowladgment to the
Registrar excepl in case of non-residents, unless required by their respective Selling Broker

c) In case of non-receipt of the Letter of Offer: All Fublic Shareholders” attention may be invited to the fact that the Letter of Odffer along with form of accepiance
would also be available at SEBI website (hitp:www.sebi.govin) and downloading the form of acceptance from the website for applying in the offer is one of the
allemnalives available o them, Public Sharaholders holding the Equity Shares may participate in the Open Offer by providing their application in plain paper in
writing signed by all shareholdes{s), stafing name, address, number of shares held, céent ID number, DF name, DF D number, number of shares tendered and
other refevant documents. Such Public Sharehoiders havae to ensure that their order is antarad in the alectronic platform o be mace available by Siock Exchange
before the closure of the Open Offer,

4. Al Public Sharehodders who desire to tender their Equity Shares under tie Open Offer will have to intimaie their respective Selling Brokers within the normal trading
hours of the sacondary markad, during the Tendering Period. A saparate Acquisition Window will be providad to facilitate placing of sell orders on the Stock Exchange.
The Selling Broker will mark lien on the Equity Shares tendered in the Open Offer, The Buying Broker may also act as Selling Broker for Public Sharsholders

5. Inaccordance with Regulation 16{1) of the SEBI (SAST) Regulalions, the DLOF was filed with SEBI on Oclober 16, 2023, The final obsenations from SEBI were
recaivad under Regulation 16(4) of the SEBI (SAST) Requlations by way of SEBI's letter dated and received by the Manager to the Offer on January 1, 2024 (“SEBI
Observation Letter’)

f. Material Updates to the PA, DPS, and LOF:

§,1. The r:unr?mﬁnem spacified in the SEBI Obsarvation Letter and cerlain changes (occurring after the date of the PA) which may be material have been incorporated in the
Letter of Offer.

6.2 Your attention is drawn to paragraph 5.2.6 of the LOF, which sats out the dalay in transfer of the funds in the Escrow Account for Open Offer within the tima limits
prescribed under Regulation 17(1) of the SEBI (SAST) Regulations and up fo the date of tha DPS and the reasons therod,

&.3. The Acguires have deposited 100% of the Offer Consideration into the Escrow Account and have, on December 29, 2023, completed purchase of the Sale Shares of
the Target Company from the Sellars in accordance with the terms and condiions under the SPA and in compliance with the SEBI| (SAST) Regulations and have
accordingly acquired and exercise conlrol of and over the Target Company, The Acquirers shall become promolers of the Target Company upon receipt of necessary
approvals required in terms of Regulation 31(A) of the SEBI (LODR) Regulstions. In addibion, simulanecusly with the acquisilion of the Sale Shares of the Target
Company, tha Acquirars have, in accordance with applicable law, including the SEBI (SAST) Requiations, appointed Mr. Mallusarmy Elangovan (Non-Executive
Director), Mr. Sabaratnam Singaram (Mon-Executive Direclor), and Dr. B Ramkumar (Managing Director), on the board of directors of the Target Company with effect
from Decemnber 20 2023, Further, Mr. Murugappan Muthiah Venkatachalam (Chairman), Mr. M. V. Ravi {Independent Director), Mr. Sndhar Adepali (Non - Independent
Director), Mr. Shamseddin Sakkarai Mohammed [Mon - Independant Director) have resigned as direciors of the Target Company with effect from Decamber 29, 2023,

6.4, The seclion on Object of Acquisition [ Offer has been expanded to include the purpose of the Acquisiion and growth vision of the Acquirsrs. You may read this af
paragraph 2.4 of the LOF.

6.5. The Authorised Share Capital of the Target Company is to be read as Rs 72,00,00,000 in para 4,10 of the LOF.
7. Details regarding the status of statutory and other approvals:
7.1. A5 on date, the key terms stiputatad in the SPA {as sat out in para 2.1.2 of Section 2 (Defails of the Offer) of the LOF) have bean safisfied.

7.2. To the hest of the knowledge of the Acquirers, there are no statutory or governmental approvals required for the consummation of the Transaction, However, if any other
statuiory or governmental approvalis) are required or become applicable at a later daie before closure of the Tendering Period, this Open Offer shall be subject to such
statutory approvals and the Acquirers shall make the necessary applications for such stalutory approvals and the Open Offer would also be subject 1o such other
statutory or other governmental approval(s).

7.3.In caze of delay in receipt of any other statutory approval that may be required by the Acquirers atb a kaler date, as per Reguiation 18(11) of the SEBI [SAST)
Requiations, SEBI may, if salisfied thal such non-recaipt was not atiributable to any wilful defawlt, failure or neglact on the part of the Acguirars to diligenty pursue such
approvals, grant an extension of fime fo the Acquirers for making payment of the consideration fo the Public Shareholders whose Offer Shares have been acceptad in
the Open Offer, subject to such terms and conditions as may be specified by SEBI, including payment of interest in accordance with Regulation 18[11] of the SEBI
{5AST) Regulations. Where any statutory approval extends to some but not all of the Public Sharaholders, the Acquirars shall hawve the option o make paymant 1o such
Public Shareholders in respect of whom no stalutory approvals are required in order to complete this Open Ofer,

74_All Public Shareholders {including resident or non-resident shareholders) mast obtain all requisite approvals required, iF any, to tender the Offer Shares {including
without limitation, the approval fram tha RBI) hald by tham, in the Offer and submit such appravals, along with the other decurments raquired to accept this Offer. |n the
event such approvals are not submitted, the Acquirers resarve the night fo resect such Equity Shares fendered in this Open Offer. Further, if the hotders of the Equity
shares, who are not persons resident in India. had required any approvals (including from the BEBL or any other regulatory body) in respect of the Equity Shares held by
tham, they will ba raquired to submit such previous approvals, that they would have obtained for holding the Equity Sharas, 1o tender the Offer Sharas held by them,
atong with the other docurnents required 1o be tendered 1o accept this Open Offer. In the event such approvals are nol submitted, the Acquirers resenve the right to
reject such Offer Shares

7.5. The Acquirers shall complate all procedures relating to payment of consideration under this Opan Offer within 10 (%en) Working Days from the date of closure of the
Tendenng Peniod of the Open Offer 1o those Public Sharsholders whose Equity Shares are accepied in the Open Offer

d. Revised schedule of activities:
Parl VIl (Tentative Schedule of Activity) of the DPS has been amended and the revised schedule of activities pertaming 1o the Open Offer is 521 out below;

ar Mame of Activity Original Schedule of activities Revised Schedule
Na. {Day and Date) of activities
(as disclosed in DLOF) (Day and Date)

i Issue of Public Announcemeant {PA) Friday, September 20, 2023 Friday, September 23, 2023
2 Publication of this OPS in newspapears Monday, Oclober 9, 2023 Monday, Octaber 9, 2023
3. | Filing of the DLOF with SEBI Monday, October 16, 2023 Monday, Oclober 16, 2023
4. | Last date for the public announcement of competing offer(s) Tuesday, Oclober 31, 2023 Tuesday, October 31, 2023 ©
o, Last date fior receipt of comments from SEBI on the drafi Letter of offer Tuesday, November 7, 2023 Monday, January 1, 2024 **
6. | Identified Date (“Identified Date”) * Thursday, Novermber 3, 2023 Tuesday, January 2, 2024
T Last date for dispatch of the Letter of Offer fo the Shareholders of

the Target Company whose names appear on the Register of Friday, Movember 17, 2023 Tuesday January 9, 2024

Members on the identiied Date
B Last date by which a commitiee of independent directors of the

Targei Company is reguired to give itz recommendation to the Tuesday, Movember 21, 2023 Friday, January 12, 2024
Public Shareholdars of the Targel Company far this Offer
. Last date for upward revision of the Uffer Price andior the Uffer Size VYednesday, Movember 22, 2023 Monday, January 15, 2024
10. | Date of Publication of opaning of tha Ofer public announcemant, Thursday, November 23, 2023 Monday, January 15, 2024
in the newspapers in which this DPS has been published
11. | Date of commencement of the Tendering Period ["Offer Opening Date™) Friday, Movember 24, 2023 Tuesday, January 16, 2024
12. | Date of closure of the Tendaring Period (*Offer Closing Date”) Thursday, December 7, 2023 Tuesday, January 30, 2024
13. | Lasi date of communicating the rejection'acceptance and completion
of payment of considaeration or retum of Equity Shares 1o the Thursday, Decamber 21, 2023 Monday, Fabruary 12, 2024
Shareholders of the Target Company
14. | Last date for filing the post- Cfier report with SEBE Friday, December 29, 2023 Tuesday, February 200, 2024
16. | Last date for publication of post-Offer public announcement in the Friday, December 29, 2023 Tuesday, February 20, 2024

newspapers m which this DPS has been published

@ There has been no compeling offer as of the dafe of this Letfer of Offer

* Actual date of receds of SEBI's final abservalions on the DLOF.

* Dale falling on the 10th Working Day prior o the commerncement of the Tendering Perod. The identified Date is only for the purpose of determining the names of
the Pubiic Shareholders fo whom the Letfer of Offer wowld be sent. All the public shareholders [regisfered or unregistered) of the Equily Shares (except the
Acquirers and the parties to the SPA) are eligibie fo participale in this Offer at any fime before the cfosure of this Ofer,

& The anginal schedwe of activity was indicative [prepared based on the timalines proviced wnder the SEBI [SAST) Regquiations) and was subject fo receipl of
requisite approvals from vanous stalutony reguiatary authorities,

8, Acguirer 1, Acguirer 2, Acguirer 3 and 15 directors, and Acquirer 4 accepd full responsibility, pointly and severally, for the information contained in this Pre-Oiffer
Advertisement cum Comgendum (other than such information as has been obdained from public sources or provided by or relating to and confirmed by the Target
Company andior the Sellers), and underiake that they are aware of and will comply with their obligations under the SEBI (SAST) Regulafions in respect of this Open
Oiffer

10. This Pre-Offer Advertisament cum Corrigendum would also be available on SEBI's website {www.sabi.govin).
Manager to the Open Offer

> FORTRESS

Fortress Capital Management Services Private Limited

Addrass: Daryanagar House, 69, Maharishi Karve Road, Marine Lines, Mumbai - 400 002, India
Tel. No.: (81 22) 2200 7973 | Contact Person: Mr. Hitesh Doshi | Emaill: hiteshdoshif@fortress.co.in
CIN: U67120MHZ004PTC 145815 | Website: www foriresscapital.in

SEBI Registration No.: INMOOO011146

For and behalf of the Acguirers
Acquirer Mo 1 Acquirer No 2 Acquirer No 3 Acquirer No 4
sdi- sdi- 4 sdi-
Accord Disfillers & Teyro Labs Private Limited Jam Hotels and Resoris Mr. Sundeep Anand
Brewers Private Limited Private Limited Jegath Rakshagan

Date: January 14, 2024
Place: Chennai
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